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considered for amendment of legislation. All actions are taken as per these approved

modalities.
Title deeds given in Kerala under the Forest Rights Act

2864, SHRI BINOY VISWAM: Will the Minister of TRIBAL AFFAIRS be pleased

to state:

(a) number of title deeds given in the State of Kerala under the Forest Rights
Act;

(b) the status of the implementation of the Forest Rights Act;
(c) the minimum area of land eligible for a forest-dwelling tribal family; and

(d) whether Government would consider making it one acre if there is no

minimum area?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS
(SHRIMATT RENUKA SINGH SARUTA): (a) Kerala Government has informed that
so far, 26071 Record of Rights have been issued in Kerala State under Forest Right
Act, 2006.

(b) The Ministry of Tribal Affairs is preparing Monthly Progress Report
(MPR) on the recognition and vesting of rights under the Forest Rights Act, 2006
on the basis of the information received from the State Governments who are
responsible for the implementation of the said Act. However, the information sent
by many of the States is with a lag and not up to date. The latest MPR compiled
on this basis 1s for May, 2019. Accordingly, the information pertaining to the number
of claims received {(individual and community), the number of titles distributed
(individual and community), the number of claims pending (individual and community)
and extent of forest land for which titles distributed (individual and community) as

per the latest MPR for May, 2019 is given in Statement (See below).

(¢) There 1s no minimum area of land eligible under FRA for a forest dwelling

tribal family prescribed under Forest Right Act.

(d) There 1s no such proposal.
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